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MADHYA PRADESH BILL
NO. 15 OF 2026
THE MADHYA PRADESH VAT (AMENDMENT) BILL, 2026
A Bill further to amend the Madhya Pradesh Vat Act, 2002.

Be it enacted by the Madhya Pradesh Legislature in the seventy seventh year of
the Republic of India as follows:-

1. (1) This Act may be called the Madhya Pradesh Vat (Amendment) Act, 2026.

(2) It shall come into force from the date of its publication in the Madhya
Pradesh Gazette.

2. In sub-section (5) of Section 4 of the Madhya Pradesh Vat Act, 2002 (No. 20 of
2002) (hereinafter referred to as the principal Act), for the word and figure "65 years",
the word and figure "67 years" shall be substituted.

3. In Section 46 of the principal Act, for the sub-section (3), the following sub-

section shall be substituted, namely:-

"(3) Where the commissioner considers that any order passed under sub-section (1)
by any Appellate Authority, is erroneous, in so far as it is prejudicial to the
interest of the revenue, he may, file an appeal against such order before the
Appellate Board, within two calendar years from the date of such order.".

4. In part IT of the Schedule II of principal Act,-

(i) in serial number 10A, in column (2), the bracket, words and figure "(excluding
those as specified in Section 14 of the Central Sales Tax Act, 1956)" shall
be omitted;

(i) serial number 10C shall be omitted;

@(iii) in serial number 30, in column (2), for the existing entries, the following
entry shall be substituted, namely:-

"Petroleum Crude.".

STATEMENT OF OBJECTS AND REASONS

This Bill is proposed to amend certain section of the Madhya Pradesh Vat Act, 2002 (No. 20
of 2002), for the following purposes,-

(1) to amend the age limit of member of the Board from 65 years to 67 years, in accordance
to the age limit provided for other Appellate Tribunals.

(2) to give power to commissioner to file an appeal in the Appellate Board against the order
passed by the Appellate Authority within two calendar years from the date of such order.

(3) to make amendment in part II of Schedule II of the said Act in accordance with the
omission of Section 14 in the Central Sales Tax Act, 1956 (No. 74 of 1956) in 2017.

2. Hence this Bill.

Bhopal :

JAGDISH DEVDA

Dated, the 19" July, 2026. Member-in-charge.
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